
 

 
COURT - I 

IN THE APPELLATE TRIBUNAL FOR ELECTRICITY 
(Appellate Jurisdiction) 

 
APPEAL NO. 60 OF 2017 

 APPEAL NO. 171 OF 2015 & IA NO. 281 OF 2015 

 
 APPEAL NO. 128 OF 2015 & IA NOS. 203 AND 204 OF 2015 

 
Dated:  26th September, 2017 

Present:  Hon’ble Mrs. Justice Ranjana P. Desai, Chairperson 
  Hon’ble Mr. I.J. Kapoor, Technical Member 
 

 
APPEAL NO. 60 OF 2017 

 
In the matter of : 

Power Grid Corporation of India Ltd.                                                …Appellant(s) 
Vs. 

Central Electricity Regulatory Commission & Ors. …Respondent(s) 
 
Counsel for the Appellant(s)  : Mr. Ranjitha Ramachandran 

Ms. Anushree Bardhan 
       Mr. Arvind Ku. Dubey 

Counsel for the Respondent(s)  : Mr. Sethu Ramalingam for R-1 

Ms. Mazag Andrabi 
Ms. Meghana Aggarwal for R-2 
 
Mr. Matrugupta Mishra 
Ms. Ananya Mohan for R-4 
 
Ms. S.Basu Mallik 

 
 

APPEAL NO. 171 OF 2015 & IA NO. 281 OF 2015 

 
In the matter of : 

M/s Spectrum Power Generation Ltd.                                             …Appellant(s) 
Vs. 

Central Electricity Regulatory Commission & Ors.   …Respondent 
 

Counsel for the Appellant(s)  : Mr. Hemant Singh 
Ms. Ananya Mohan 
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Counsel for the Respondent(s)  : Mr. Sethu Ramalingam for R-1 
 

Ms. Ranjitha Ramadhandran 
Mr. Anushree Bardhan for R-2 

 

       Mr. Mazag Andrabi for R-4 
 

 
 

APPEAL NO. 128 OF 2015 & IA NOS. 203 AND 204 OF 2015 
 
In the matter of : 
 
Samalkot Power Ltd.                                                                           …Appellant(s) 

Vs. 
Central Electricity Regulatory Commission & Ors. …Respondent(s) 
 
Counsel for the Appellant(s)  : Ms. Sayaree Basu Mallik 
 
Counsel for the Respondent(s)  : Mr. Ranjitha Ramadhandran 

Ms. Anushree Bardhan for R-2 
 

       Ms. Mazag Andrabi for R-3 
       

ORDER 

IA No. 204 of 2015 in Appeal No. 128 of 2015 (for exemption from 

filing certified copy of the impugned order) is allowed. 

 Learned counsel for respondent Nos.3 and 4  seek two weeks time to 

file reply.  They may file the same on or before 11.10.2017 after serving 

copy on the other side.  Rejoinder may be filed within two weeks thereafter. 

 
 List the matter on  27.11.2017. 
 
 
     (I. J. Kapoor)      (Justice Ranjana P. Desai)  
Technical Member           Chairperson 
 

ts/kt 


